
Mr. Deputy-Speaker: The question The BOaMer of Irrigation n l
b: Power (Shri 8. K. PatU): Sir, I beg

to move:
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Page 19, lin* 16,—

after “cl*use*' insert “(b )"

The motion was adopted

Ur. Deputy-Speaker: The question 
la:

Page IB, line 21,—

for “clause (d )”  substitute "clause
(a )”

The motion was adopted 

Mr. Depaty-Speaker: The question
is:

“That Third Schedule, as amend
ed, stand part of the Bill.”

The motion was adopted

The Third Schedule, as amended. 
u>as added to the B ill

Clause 1. the Enacting Formula and 
the Tttle were added to the Bill. 

Sbrl K. D. Malaviya: Sir, I  beg to 
move:

"That the Bill, as amended, be 
passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be 
pamed”

The motion was adopted

DAMODAK VALLEY CORPORA
TION (AMENDMENT) BUJ.

Mr. Daywtjr-Sfoakar: We now go to 
fba next item on the Agenda.

An mm. Mmker: There is a Half- 
an *htwr Discussion..

M r BepBtjr-Speefcer: 1  pneume that 
the hmu Member fen agreed that 
that dtacutstaa will be inirtnnni il to 
til* next atnkn when he will five 
ta d ) notice.

“That the Bill to amend the
Damodar Valley Corporation Act.
1048, as passed by Rajya Sabha.
be taken into consideration.”

The Damodar Valley Corporation 
Act was passed in 1948 for the estab
lishment and regulation of a Corpora
tion for the development of the 
Damodar Valley.

Section 4 of the Act lays down that 
the Corporation shall consist of a 
Chairman and two other Members.

Section 5(1) of the Act prescribes 
that every Member shall be a whole
time servant of the Corporation. The 
Corporation has accordingly been 
functioning with a whole-time Chair
man and two whole-time members 
What this new amending Bill now 
provides is that the rigidity or com
pulsion of all three members being 
wholc-timers be taken away and 
there should be flexibility introduced, 
that they may be whole-timers or 
otherwise Therefore, what we are 
trying to do is to introduce flexibility.

The functions of the Corporation 
may be divided into two parts: (1 ) 
Construction of projects for (a ) the 
promotion and operation of schemes 
for irrigation, water supply and drain
age, (b ) generation, transmission and 
distribution of electrical energy and
(c) flood-control, navigation) affore
station, control of soil erosion; and
(2) Development of the region as a 
whole, including the promotion of 
public health, agricultural and indus
trial economy and the general well- 
being of the Damodar Valley and its 
area of operation.

In the implementation of the con
struction of projects undertaken by 
the Corporation, the following pro
jects have already been completed:—

(1) Tilaiya Dam and Hydro*
electric Station:

m  Sonar Dam :
(» ) Durgapur Barrage;
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(4) Bokaro 
Station; and

Thermal Power

(5) Maithon Dam

The Panchet Hill project and associat
ed Hydro-electric Station a* also the 
Hydro-electric Station attached to the 
Maithon 0am are in an advanced 
stage of construction. With the ex
ception of the Durgapur Thermal 
Power Station, these projects and the 
appurtenant canal system and trans
mission system are expected to be 
completed by the end of 1098. On the 
whole about 80 per cent of the con
struction work has been completed.

Hitherto, the Damodar Valley Cor
poration has concentrated more on 
the expeditious completion of works, 
ao that the development work has 
taken a second place. Since the com
pletion of the Maithon Dam, there has 
been a considerable reduction in the 
volume of construction work. The 
participating Governments have de
cided to restrict the scope of the deve
lopmental activities to work related 
directly to the main objects ot the 
Corporation, vis., irrigation, power 
feneration and flood control. With 
the advent e l planned development 
the State Governments of West Ben
gal and Bihar have taken up intensive 
developmental work in their respec
tive area*.

With the construction work now 
tapering off—as Z have said, 80 per 
cent has been completed and only 
20 per cent remains- end the scope 
lor developmental activities restrict
ed by the limited funds made avail
able to the Corporation, I  feel that the 
existing set up o f a whole-time Chair* 
man fa d  two whole-time members 
he* become ^pp heavy and that its 
continuance in its present form is not 
justified. I  could even ten the Boom 
that out o f these three whole-time 
meiaben two « t  them an  selected 
•tier consultation with the respective 
Governments of w *»»r and «T "g »1 la

actual practice what has happened is 
that flrst-class people are slowly 
being withdrawn and they are being 
substituted by people whom 1 cannot 
call first-class aad who can be whole
time officers. Therefore, in actual 
practice it is being done, but because 
we are bound down by the rigidity of 
the Act it becomes obligatory on our 
part to have all these three members 
as whole-timers.

Sub-section (1) of Section 8 of the 
DVC Act, 1948 precludes the appoint
ment of members other than whole
time. To provide a measure of 
flexibility and to give freedom to the 
Central Government to appoint full
time or part-time members, as the 
case may be, in accordance with the 
state of work of the Corporation, I 
propose. Sir, by this amendment to 
delete this Sub-section.

I might inform this hon. House that 
I have discussed this proposal with 
the Chief Ministers o f West Bengal 
and Bihar, both of whom agree to this 
suggestion.

Now, Sir, I would like to give you 
an up-to-date idea as to what exactly 
are the benefits that have already 
come out o f the Damodar Valley 
Scheme and the total ana expected, 
to be irrigated by this scheme. I shsll 

up West Bengal first Out of s 
total ana of 10,20,000 acres to bt 
irrigated 11,200 acres ew e  ttflgated 
in IBM and the ana irrigated in this, 
year is 1,32,000 acres. Water was sup
plied free to the cultivators by the 
State Government during the current 
year. It is expected that once the 
benefits o f irrigation an  brought 
home to the cultivators, it wQI be 
possible gradually to levy irrigation 
rates. Whatever n ight be our views 
on that question the Bengal Govern
ment has already done that end 
therefore, then i»  no other remedy

So tar aa Mfcur ia concerned, tbe 
following irrigation acheme* •* 
under acUve rtanMhwHmi 
to ba irrigated by the T$Wy» H i*
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level irrigation scheme is 15,500 acres. 
Ares to be irrigated under the Tilaiya 
Outlet Scheme is 900 acres. Due to 
the nature of tbe terrain the major 
irrigation benefits go to West Bengal.

Now, so Car as power generation is 
concerned from the Bokaro Thermal 
Plant which has been completed, the 
power generated at present is 1,50,000 
KW and the additional provision being 
made is 75,000 KW. For that plant, 
75.000KW are beink made available. 
For the Tilaiya hydro-electric station,
4.000 KW; Maithon hydro-electric 
station, 25,000 KW are being generat
ed, and 40,000 KW w ill be Sad in the 
next few months. Panchet Hill hydro
electric station—nothing has yet come 
in, but before the end of 1958, 40,000 
KW  w ill be generated. Durgapur 
Thermal Power Station—150,000 KW 
w ill be generated. Just now we are 
having 174,000 KW generated in all, 
for power, and the additional power 
being made during the next year is
505.000 KW. The grand total w ill be
478.000 KW. That is the capacity or 
the power potential of the DVC.

So far as consumption of this power 
or energy that has been generated is 
concerned, the Government of West 
Bengal consumes 26 million KWH per 
menaem. The Government of Bihar 
consumes 15 million KWH per men- 
■am. Others, both in West Bengal 
and Bihar, consume 51 million KWH 
vet mensem.

The total income from power from 
tte  1st January, 19K2 to lis t October, 

**• till about a month and
*  R * 7,07,79,000 from 

DVC project During tbe month 
October, 1967, it was Rs. 34,82,000. 

* * *  W M  inonroe diagag 19574a

Z J L J *

of Its.

expenditure expected to be incurred 1 
in 1958*59 »  of the order of Ks. 17-10 
croret. Tbe expected return on full 
development of the projects in 1962- 
63 w ill be. as follows. Power w ill 
bring us 6'08 per cent on the capital 
investment; irrigation, if it becomes 
successful according to the Plan, w ill 
bring us 3*72 per cent; flood-control- 
Nil—ever since the DVC has come 
into operation, flood nuisance which 
came up time and again, has almost 
stopped, ai>d we hope it would never 
recur. The total average lor power 
and irrigation together will be some
where in the region of 4-15 per cent.

I give tbis information not because 
it was pertinent to this particular Bill 
which has been passed by the Kajya 
Sabha, but the House should have a 
complete knowledge as to what pro* 
grass has t>een made so tar, and ytaft 
we propose to do in the near future.
1 may also incidentally say that the 
second aspect of the Damodar Valley 
Corporation Act is this. The develop
ment has not been really concentra
ted upon for obvious reasons. In the 
Ant place, it is the responsibility of 
the States in that they must have 
those development programmes. The 
amount goes beyond the original 
scheme of the Damodar Valley. Not 
that it goes outside the scheme o f 
things but thei money necessary 
tor the development has to he 
out apart from tbe figures that I  have 
now reed i.e. Rs. 190 crores.

The pw^ent amendment that I  am 
proposing, once again I  would like to 
say, has nothing to do with tbe ifnfa 
Act. There are many features o f tbe 
DVC Act which we want to change 
aa the House knows very vtU . 
Although the Corporation is auto
nomous and it has been created by 
the statute o f this Parliament, ̂ wv 
bave got to go into consultation with 
both the Bihar end the West ttong fi 
Governments. Tbe iWfcwiHft ^  
immense. I f  one Government likes it, 
the other Government does not Ute 
it  So, i »  order to have a kind e f 
highest common factor which is *<s 
eeptaUe to both, which is a vety 
laborious Process, amendments to tbe 
mala Act w ill come later on. T f e

Corporation 7184
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not know when, bu t'I am anxious to 
have It at early as possible. But that 
is something which is not exactly 
within my power.'/The scope of the 
present Act is extremely limited ' as 
has been laid down in the Statement 
o f Objects and Reasons; and that is, to 
take away the rigidity o f the Act and 
to introduce flexibility.

Where it is obligatory oq us to have 
all the three members as whole-time 
officers, we are.taking the liberty as 
to what we shall do as necessitated 
by circumstances—whether we want 
whole-time or part-time officers and 
so on.

I may also tell the House that there 
is sometimes—in the other House and 
possibly not in this House—there 
seems to be, a misconception about 
part-time officers. People sometimes 
believe a part-time officer is one who 
only works for part-time, for an hour 
or two. That is not our conception. 
Part-time officer m eans that- those 
officers, say, Development Commis
sioners and so on—who are paid by 
the respective Governments. They 
are not paid by the DVC. I am not 
saying it because We shall be making 
a large? savings Which would be per- 
haps'te the tune of Rs. 1 lakh. That 
is not before us—the Q uestion of 
saving money, that way. It is for this 
purpose—because, in actual practice, 
there is no work o f development and 
it is not easy to And these top-rank
ing people as whole-time officers.

Thus, -the sitope o f ;this particular 
BUI is extremely limited, that is, to 
introduce fleximijty in the appoint
ment of these officer* Sir, I  move.

Mr, Deputy-Speaker Motion moved:
>■ i

“That the BUI to amend the 
Damodar Valley Corporation Act, 
IMS, as t »m <  By Rajya Sabha, 
be taken into consideration” .

Now, how many Members would 
Uke to participate and M w  Mtog « *  
we prepared -to- ait) todky?

■* *

Shri Naaahtr Bhanwha; T ill M l.

Mr. Deputy-Speaker: That was my
view.

Shri Prabhat Kar; I  would say that 
we are at the fag end o f the House. 
H ie B ill has been introduced after
5.0 p .m . A t least every Member 
should be given 10 minutes each,

Mr. Depnty-Sjpeaker: I  am prepared
to sit up to 10 O’Clock.

Shri PraMutt Bar: At least ten 
minutes each.

Mr. Deputy-Speaker: 1 found ten 
Members rising in their seats. So, 
ten. into ten w ill give us 100 minutes. 
Taking half an hour for the Minister,, 
it .becomes 130 minutes.

Shri B. Daa Gupta: This is an im
portant Bill.

Mr. Deputy-Speaker: So, if the
House is prepared to sit longer, I have 
no objection

Shri Prabhat Kar: Yesterday, we 
&at up to 6.30.

Pandit Thakur Das Bhargava:
Another B ill has been promised. So, 
I think we should take as little time 
as possible for this.

Mr. Deputy-Speaker: The Minister 
has already made it clear—though he 
has referred to many details—that 
this Bill has a limited scope only. 
The rigidity is being removed and 
then be has assured us that he is look
ing into the original Bill, because 
Government also thinks that certain 
modifications are to be made. So, I 
do not think the whole chapter 
should be opened up now ahd all the 
details dfacuawd. This B ill perhaps 
saves the hon. Members from the 
agony at the fag end) So, I would 
request the hon. Members to have five 
minutes each.

Skrtaatl Binmw Bar: May I « *  
one question? If the hon, Minister 
gives an assurance that he J* *■•»* 
to bring a compnthan^tre BiH M gud- 
ing the inipwtMt nm hm  feat h*irr
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been completely left out at this BUI 
ai early as possible, at least ia the 
next session, then perhaps we need 
not go into so much argument about 
this BilL Otherwise it becomes incum
bent on us to discuss thi* B ill fully. 
Whereas we have no objection to what 
he has brought, there are some very 
fundamental matters which atw have 
to be brought up, and which have 
been brought up in the State legisla
tures and on which amendments 
should have been brought

Shri S. K. FatU: I have stated that 
as soon as both the Governments 
really agree to some course o f action.
I am most anxious to bring it.

Mr. Depaty-Speaker: The hon. Lady 
Member might perswde her own 
Government, and then —

Shrimatl Bay: I think that
is not fair. There are some points on 
which there can be no difference of 
opinion between any State Govern
ments inasmuch as the tact that the 
Damodar Valley Corporation now —

Mr. Deputy-Speaker: No speech.

Shrimatl Reonka Bay:----has finish
ed most of the work; whereas the 
State Governments have had to pay a 
large amount like 85 per cent, for in
stance, the West Bengal Govern
ment..

Mr. Dejnty'Speaker: No speech at 
this hour. .

Shri NamUr Bkarucha: What is the 
objection to this Bill being taken up 
in the next session which might start 
within, say, a month or so from now?

Shri 8. K. M U : Not because it has 
been passed by the Rajya Sabha but 
certain progress has been held up. 
Saoause vre l iv e  not done that, this 
S B  cones up I  do not go into the 
aMto v anp but the hen. Memhen 
bertm ost fen * heard <af the cen- 

dwtag th»Q uttfam  a w n . 
V i >« H 4 i l » - ( t e | s 4 » # «  f t  Is 
m W  t e fh ft  Mrt-un sad 'it Issu ing 

- S *«ty
we « k  tkr posfpening

financed by th*> World Bank. They do 
not want any amount of instability ws>- 
fs « at our set-up is concerned. There
fore, I would beg of this House that, 
while the big questions would be really 
covered when the comprehensive BUI 
comes, so far as the scope of the pre
sent Bill is concerned, they should not 
arrest the progress of this Bill.

Shri Prabhat Kar (Hoogly): As it 
has been stated, we would have very 
much liked a comprehensive BiU on 
this particular Corporation, because 
there have been var ous complaints. 
There was a unanimous resolution in 
the West Bengal Assembly for the 
change of this Corporation Bill and 
it was expected that the hon. Minister 
would bring forward a comprehensive 
Bill, instead of this particular BUI. I 
would only say that I  was really sur
prised to read the Statement of Ob
jects and Reasons. 1 do not want to 
object to the main provision of the 
Bill, because he has explained to us 
that it is necessary

He said on the whole about 80 per 
cent of the construction has been 
completed. He said that the main 
purpose for which the D.V.C. was in
corporated has almost been compter 
ed I hope that the House w ill re
member—perhaps it is still ringing ia 
the ears of the people—the wards of 
Shri N. V. Gadgil, who ten years ago, 
in this month o f December, moved 
this BUI. When he introduced the 
D.V.C. Bill, he raised high hopes be
fore the country. He narrated bow 
the romance o f T .VA . which ushered 
in an era o f prosperity in Tennessee 
Valley by taming the wayward Ten
nessee river inspired the conception 
o f the Damodar Valley Project. Be 
said, “there w ill be water tor irriga
tion, power for industry and em
ployment all round". He at that time 
assured the House about the rehablH- 
tation of displaced persons. He 
assured that those whose lands «Hd 
houses would be acquired fo r Dw 
purpose of this project would
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resettled “not in similar but in better 
surroundings”  and if 1 may quote hit 
words, that they would exchange 
“their hovels lor decent cottages, 
darkness for light and fanaticism for 
faith” . At the time when the project 
was undertaken, it was the intention 
that model villages should be made 
available and every effort made to see 
that those who were resettled did not 
feel themselves in some strange un
known world.

Having said that the 80 per cent 
-mark of the D.V.C. has been com
pleted, the Minister said that the ques
tion of the development of that area 
and other things for which the Cor
poration was built, should be left to 
the steel organisation. 1 may say that 
the purpose for which the Corporation 
was instituted has failed. Have the 
people been really rehabilitated or 
have the model villages been really 
built? Has all the purpose for which 
this Corporation has been built been 
served? According to the Hon. Minis
ter's statement, we understand that 
the D.V.C.’s construction work is now 
virtually over; maintenance and a 
little subsidiary development w ill 
alone remain after Panchet is com
pleted. So ends the high hopes. Is 
it simply for the construction that this 
Corporation was built up? Is it simply 
for the engineering work, for the 

.construction of these dans that the 
Corporation was built up, or for some
thing else apart from this construc
tion? The, hon. Minister's approach to 
this Corporation is an engineering 
approach and Is net approach for 
development That is the funda
mental difference between his approach 
and the approach of the Minister who 
moved the Corporation B ill'first The 
present Minister looks at this Corpo
ration from the engineering paint of 
view; ha says that if these dams have 
been completed, M  par cent o f the 
work is complete.

I  must ssy that the record of the 
working o f the D.V.C. to not a w  
which inspires confidence. I  know 

-that we ehall art an oooortunitv o f
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discussing this matter elaborately 
when a comprehensive B ill comes 
over here.

The hon. Prime Minister onoa said: 
"The river valley projects are our 
temples". Many onoe believed i t  But 
I  must say that this belief in purity, 
Integrity end efficiency in administra
tion of DVC has been rudely shaken, 
nay, almost completely shattered. It 
cannot be restored by few  cavalier 
comments by the hon. Minister. We 
w ill have the opportunity at 
this matter when the next B ill comes.

The next point that I want to 
stress. . .

Mr. Depnty-Speaker: I thought the 
hon. Member was concluding.

Shri Frabhat Kar: My feeling is Out 
along with this BUI, the fate at the
22,000 employees working in the DVC 
also w ill be hanging in the air. The 
hon. Minister, the other day said that 
only 400 or 700 w ill be found surplus 
and for that they are approaching the 
respective State Governments. But 
the employees are very much appre
hensive. They feel that now the main 
Corporation is being disrupted, there 
is a possibility o f further unemploy
ment.

I would only request the hon 
Minister again to assure, not only the 
House but also the employees, that 
the Government w ill not drive away 
those employees, who w an instru
mental in hniu/tf up this mighty 
Corporation, which is the pride of 
this country.

Sfert 8. K . VMM: May I  make an 
bumble sabmisrton that might per
haps out short tbe discussion? B e  
discussion is bound to traverse over 
something, which is not maliy intend
ed by this BiH I f  the hen. Members 
dartre and i f  you permit that, in the 
next sesrton wa ean have a general 
discussion *C tha DVC apart fnm  the 
BUI, lo r aa how  o r two hocus- WHh 
your permtariBB. 4 M  can be done.
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Otherwise, you w ill find that every 
speech w ill have nothing to do with 
the objects of this very particular 
Bill; it w ill be a rambling discussion, 
which w ill no doubt be very useful.

Shrimati Benuka Bay: (Malda)
Apart from the discussion in tbe next 
session when the comprehensive Bill 
comes, it the hon. Minister is prepared 
to give us an assurance about a dis
cussion, we shall certainly. . .

Mr. Deputy-Speaker: The question 
is this. There is a certain Bill before 
vs. But the discussion that is taking 
place is besides the actual point that 
we are now having before us. The 
only object is discussing the DVC and 
the hon. Minister has given us a 
substitute, that is, if the House so 
desires, he has no objection to a dis
cussion of the DVC report about the 
work there for two hours. So, if  this 
can satisfy the hon. Members, 1 can 
promise them that we w ill have a 
discussion in the beginning of the next 
session.

Shrimati I m b  Bay: I hmwMy 
submit that much of ft *  discussion 
that would take place would be about 
certain wrongs.

Mr. Deputy-Speaker: Then let us 
continue as much as members want I 
haw no objection.

Shrimati Bawuka lay; May 2 ask
the hon. Minister for an assurance?

• Mfc De^ty-Speaker: He cannot 
give an assurance now.

ttrt A. C. Gnha (Barasat): May I 
wbetit that tha hon. Minister’s sugges
tion is quite practicable and may be 

But my only request is 
JJ* ® »*t h  to two hours. It may 
"•  » * w a r y  to extend it because DFVC
*  * *  hy w t ant matter. This is Just 
m  eoehttnf b u l

Pas — w h b  The 
? ™ *? A*risory Committee win 

Member an go 
■»* m fee tine extended.

Corporation
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8hri c. K. Bhattacharyya (West-
Dinajpur): The hon. Minister sugges- 
ed that there need not be a rambling 
discussion and we may limit our 
comments to the points covered by 
the Bill. May I, on my behalf and 
on behalf of my friends, say that if 
definite proposals in the form of a 
Bill are placed before the House, we 
can concentrate our attention on those 
provisions and also give our opinion 
as to what we have to say for or 
against those provisions.

Shri B. Das Gupta (Purulia): I
oppose the provision of this BilL I 
think that in the present set up auto
nomous corporations, whole-time 
corporations with wide powers, wide 
range of activities and wide functions 
should be encouraged and should be 
set up. I think, with the completion of 
a project, the real work of develop
ment begins. While discussing 
we cannot deny that the function of 
the present Corporation was nothing 
more than managing the m gi w ring 
works involved in the Damodar Valley 
project A t the same time, even with 
this function, I  think there is want'Cf 
planning behind this work.

For example, I  may cite this. With 
the completion of every there is 
unemployment Scores at employees 1 
are discharged after the w«wpi«*ifp 
o f a dam. The hon. has
admitted that about 900 or TOO 
employees are going to be discharged 
within a short time because at the 
completion of a dam. I  think the 
plan should have been to make 
arrangements for employment befose- 
hand, before giving them the notice 
o f discharge or giving them the sack. 
These employees are exparts. In in i* 
**tlon, they have been experts in 
building dams. They have acquired 
knowledge about control at water 
streeme. Now, they w ill be left at 
large without any employment tor 
•well the ranks o f starving uneapioy*

people. This should be taken Into 
consideration. I think —nrtrtiirallim 
o f developing this Corporation on 
the lines o f the T.VA. should he ; 
in hand.



r *  y»rd i«g development work, you 
will find the electric wire* uselessly 
running overhead. 1 live in an u «  
which is within the « m  of operation 
o f the D.V.C. I  see that the wires run
ning over my head and the energy 
therein an  not being utilised properly 
to improve the work whether in the 
industrial field or in the irrigatioh 

i  shall give one instance. We 
find that there is enrgy and wires 
carrying that energy. This is not 
being utilised for yant of proper plan 
and proper imagination.

Regarding irrigation, my experience 
is, wherever the wire is passing, you 
may fix centrifugal pumps near by 
and draw water and supply water to 
the cultivators. By having hundreds 
o t pumps, we may just remove the 
difficulties in irrigation in the area.
That is 4juite possible, but that 
is not being done. If the cor
poration is . moulded, is constitut
ed with this view that it should 
have the function of development also, 
of utilising the power which it man
ages to generate, then 1 can assure you 
that in tlte npstter of small irrigation 
there caif tie txtensive arrangement, 
and it can he'p production like any
thing. • a

Ih t  time is limited. 1 am just taking 
one mlnuVe and 1 wVil finish. Itequett 
the hon. Minister to reconsider the 
•hole thtrig on that basis and this cor
poration should not be disbanded now 
•> It i* being done. This corporation 

be a whole-time corporation 
with autonomous power, with a wide 
range of functions, with a wide range 
o f authority and with a wide range 
of power. H that is done, the develop
ment works in a given area can be en
trusted to this corporation.
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I  m ust *m w  th e  atten tion  o f the 
hon. M in ister to  th is  fa c t th a t w ith  

th e  ‘ com pletion  o f the 
r e d  w o r t o f devetopsnent hegins w d  
th is corpora tion  w ill be th e a ttest 
au th ority to  u tilise  th e  p o w er w h ich  
it  m anages to  generate. I * £ * * * ’ 
poration  b e Tested w ith  th rt fu n ction .

It will be easier fur i t  I  hope the hon. 
Minister w ill take into consideration 
this aspect of the question, and in his 
future proposal) he w ill give a place 
to this.

Shri A. C. Oaha: May 1 again sug
gest thst the Minister's proposal may 
be accepted. It is a weary, tired and 
listless House. Nobody is hearing. It 
is no use discussing it in this way.

Mr. Depaty-Speaker: But I  have
to hear all right.

Shri A. C. Qaha: That is true. It 
should be also tiresome for you. I 
suggest the Minister’s proposal may 
be accepted. After all, this is only an 
enabling Bill. It does not compel the 
Government to take any particular 
action

Corporation 7104
(Amendment) BUI

Mr. Depaty.Speaker:
moving for closure?

Is he then

Some Ron. Members; Yes

theShri A. C. Gaha: Provided 
Minister's proposal stands.

Mr Depaty«Speaker: In regard to 
that I have said that I w ill use my 
influence to see that a discussion Is 
allowed during the next session, early 
in the next session, for two hours on 
this Bill

Shri S. M  Banerjee; May 1 submit 
it should be three hours, one hour for 
each stage?

Mr. Depoty«Spaaker: That I cannot 
say. That we shill see than.

Shri A. C. Qaha: We can represent 
to the Business Advisory Committee

Mr. Depoty-Speaker: Then the
hon. Minister.

ah-i Sathan C M a  (Calcutta-Ea*D'.
We might dlacuts the bape 
cause the potato which w * J ® * 
S l a d X t a  too iato tar that <U»- 

cmtioBe 

« >
not participate ia  th *  * * * * *  

M I M A * I w a t f t o V * *  

out one thing.
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Mr. D ifa iy-lpM ker: P iriu p i be 
might like to participate then, and 
it might be more useful to bring out 
thoa« points there. I w ill advise him 
to wait till then.

I M  Sadhan Gupta: Those points 
would be too late then.

Mr. Deputy-Speaker: Let us hoar
his point first, then.

Shri Sadhan Gnpte: I would not
bring forward any charge of corrup
tion or nepotism or failure in this 
connection, but there is one urgent 
problem to which I want to draw the 
Minister’s attention, and which cannot 
wait till the discussion.

Certain recruitments are being made. 
Unfortunately it appears that an ad
vertisement has been issued by the 
Damodar Valley Corporation in such 
a way that the qualifications mention
ed specifically apply only to three 
engineers wh-> are alleged to be favou
rites There is great discontent among 
the rest o f the engineers, many of 
whom are senior to these three engi
neers. Yet, the qualifications have 
been specified in such detail that only 
three engineers answer them. The 
Minister has received a memorandum 
against this, and a copy has been sent 
to me also.

The urgency is that today is the 
last day for application for the posts. 
Therefore, I  would request the Minis
ter to look into it, and if necessary, 
postpone the time-limit for the appli
cation, if really it appears that some
thing has taken place.

Shri S. K. M U : I  do not want to 
make a long speech. Since hon. Mem
bers have denied themselves the right 
to weak, I must not take up tbe time 
o f the House. There are many things 
which have been raised by hon. Mem
bers. I  would really like to make a 
detailed reply, but I  must resist the 
temptation on tills occasion.

The paint was made by Shri Sadhan 
Gupta about soma appointments o f 
«W M a a  etc. I  can assure the House 
fhftt IMa it  •  thing which neither the

Ministry nor I  look into because this 
is an autonomous corporation, provid
ed that if there is any miscarriage o f 
justice or something wrong has been 
done, then we act «s aa appeal court, 
and surely, we shall look into tt.

Sometimes, a very strange thing 
happens that we get these things from 
the columns of the papers or from 
people who have nothing to do with 
the D.V.C. If bon. Members w ill 
do me this much favour that aa 
soon as anything comes to their 
knowledge, they would .w rite to 
me or to my Ministry, there w ill be 
ample time tor me to look into, it and 
do something. Sometimes, I  am merely 
asked on the floor of the House whe
ther my attention has been drawn to 
this paper or that paper and so on and 
so forth. If there is anything of the 
type that Shri Sadhan Gupta has just 
now made out, whether it be in the 
matter of the appointments of engi
neers or anything of that character, 
we shall surely look into it and And 
out what exactly can be done. We are 
ourselves anxious that all out adminis
tration of the DVC should be above 
board, because, although we may act 
as an appeal court, yet its responsibi
lity is there not only to tbe Ministry 
but also to this House. Therefore, 
we shall be very anxious, and if  hon. 
Members know anything about it, the 
best course is, whether the House 
is sittirg or not, that they should 
bring those things to my notice, and 
surely those things would be looked 
into and whatever is possible would 
be done.

I  do not want to take up the time 
of the House any more at this fag end.

Shri Sadhan Gapta rote—

Mr. Depnty-Speaker: Perhaps, i f  the 
hon. Member would have conveyed tt 
to private, it would have had greater 
effect.

Shri Sadhan Gapta: On a point of 
personal explanation. As I  stated, 
that complaint, aa appears tram the 
copy sent to me, was sent also to the 
Minister with a copy to m e Ssow S jr
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it came so lata that it was not possible 
to tain it up except on the oecaakm 
of this diacuasion. These were tha 
difficulties why I  could not first ajv. 
proach tile Minister.

Mr. Depnty-Speaker: I shall now
put the motion to vote.

The question is:

“That the Bill to amend tha
Damodar Valley Corporation Act
1948, as passed by Rajya Sabha be
taken into consideration”.

The motion toot adopted.

Mr. Dtpnty«gpaaker: Now, we take 
up the clauses. There is one amend
ment by Shn Ghosal. That is out of 
order.

Shri Ghoaal (Ulubena): That is as 
regards delegated legislation.

Mr. Depoty-Speaker: It may not be 
strictly relevant here, or it may not 
be proper here to take that up. But
I  would draw the attention of the 
Minister to the fact that now it is an 
established practice that these rules 
are placed on the Table o f the House, 
and the? are subjected to modifica
tions by Parliament. So, the Minister 
w ill see to that

The question Is;

'H u t clauses 1 and t , tbe 
enacting Formula and the TKle 
stand part of tbe BDL"

Tlut motion teat adopted.

Clauses 1 and 2, the Inacting Formula 
Schedule were added to the BUL

Shri S. K. Patti: I  beg to move: 

“That the B ill be passed” .

Mr. Depoty-Speaker: The question
is:

‘That the Bill be passed”.

The motion teas adopted.

Mr. Depnty-Speaker: We disperse
for the recess now. Hen. Members 
have put in strenuous work here, and 
they deserve that recess. Certainly, 
they carry my good wishes.

The House w ill now adjourn sine 
die.

Some Hon. Members: Our good
wishes to you

11.44 hr*.
The Lok Sabha then adjourned 

stne d<«.




